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IN THE CENTRAL ?DMINISTRATIVE TRIBUNAL : HYDERABAD BENQ4 

AT HYDERAB AD 

O.A.No.493/93 	 Date of Order: 18.6.1993 

BEmEEN: 

D.Sjva Sankaxa Prasad 	 -- Applicant. 

A N D 

Union Public Service Commission, 
Represented by its Secretary. 
Dtlpur House, Shajahan Road, 
iéi&e1hi. 	 .. Respondent. 

Counsel for the Applicant . Mr,V.V.S. Rao 

Counsel for the Respondent . Mr.N.R.Devraj 

CORAM: 

HONBLiE SUKI A.B.GORTHI : MEMBER(ADMN.) 

HON'BLE Sit I T . CHANDRAISEEHARA REDDY : MEMBER (JUDL,) 

¼ 



To 

The Secretary, U.P.S.C.• 
Dholpur House, Shajahan Road, New Delhi. 

ohb èop to tt.v'.v.s. R'ao, Advocate 
HIG-Il, Block-8, Flat-B, Baghlingampally, Hyd, 

One copy to Mr.N.p.tevraj, Sr.CGSC CAT.Hyd. 

One copy to lUbrary, CAT.Hyd. 

5,, One siàre copy. - 
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Order of the j)iv.i zion Bench d e liveted 

by' Hon 'ble Shi A.B .Gorthi, i'amber (Mmn.). 

In this O.A. the, prayer of the applicant 

was for a direction to the Union Public Service Coirguisslon 

to accept and entertain his application for the Civil 

Services (Priliminary) examination 1993. When this 

application, came up for admission an interim order was 

passed directSng the respondents (UP$SC)  to entertain 

the dikeotziens. provided/It is otherwise in order. 

We have now been shown a communication 

from the UP*SC dated 24.5.1993 to the effect that the 

commission had already considered the question of accepting 

the applicant's application for the Samination )notwith-

standing its late receipt on account of postal delay. 

As the application fo,qppearing tar in the examination 

in respect of the applicant has been accepted by the - 
UPfrSCJ  4he OA filed by the applicantS ks-become infructuous. 

The application is therefore dismissed as 

having been become infructuous. Mr.N.R.Devraj, Standing 

Cbunsel for the respondent present. There shall be no 

order as to costs. 

d 	s 	, 
(T.CMDFLASEKHARA RIDY) 7 	(A.a. GORTkJL) 

Member(Judl.) 	 Menter(Pdmn.) 

Dated: 18th June, 1923 

(Dictated in Open Court) 

sd 



VtE CHAIR11AN 

AND 

THE 	'BLE MR. RcASUDWAN 
MEMBER(AU4N) 

AND 

THE HON'BLE 	MR.T.CHANDRASEKHAR 
REDDY ; aER(JuDr) 

THE HON'BLE MEc.JUST\CE V.NEELADRI RAO 

I 
TYPED BY 	cOtflRED BY 

CHECKED BY 	APPROVED BY n5  
IN THE CELRDMINISTRATIVE TRIBUNAL 

HYDEPABAD BENCH AT HYDERABAD. 

I 

ETED: M -C -1993 

oRDEry'JusMEwr 

tR.P./ C.P/M.A.NO. 

in 

O.A.No. 

TA•No. 	 (W.P.NO 	 ) 

Admi*ed and Interim directions 

Issue 

A1iOwe\. 

DispQse'  of with directions 

Dismiss4d as withdrawn. 

Dismissed 

Dismiss1d for default. 

Ordere4Rejected. 

No order-  as to costs.ñ 	 a' 
pvm 
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